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squadron was formed on 1st July, 2016 with two aircraft. Three LCA Initial Operation
Clearance (I0OC) Series Production Aircraft have so far been delivered to the Indian Air
Force by HAL.

(¢) The Final Operational Clearance (FOC) is expected to be completed by June,
2018.

(d) and (¢) The LCA Mk 2 is in the Design and Development stage.
Private sector involved in defence manufacturing

1017. SHRI RAM KUMAR KASHYAP: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government has made several policy changes to case the entry of

private sector in defence manufacturing, if so, details thereof;

(b) the details of Indian companies to whom Industrial Licenses have been
issued for manufacturing defence products indicating the terms and conditions of the

licenses;

(c) whether those companies have commenced production and if so, the details

thereof; and
(d) the details of measures taken to watch the activities of these companies?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMBRE): (a) to (d) Some of the policy initiatives taken by the Government

to case the entry of private sector in defence manufacturing are as follows:—

(® The parts/components, casting and forgings of defence equipments have
been excluded from the purview of industrial licensing under Industries
(Development and Regulation) [IDR] Act, 1951. Initial validity of industrial
licence for defence has been revised to fifteen years, further extendable upto

eighteen years for existing as well as future licenses under IDR Act.

(i) Foreign Direct Investment (FDI) Policy in defence sector has been reviewed
in June 2016, and as per the new policy, FDI up to 49% is allowed under
automatic route and above 49% under Government route wherever it is likely
to result in access to modern technology or for other reasons to be recorded.

To further the ease of process of approvals, the Government has abolished
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Foreign Investment Promotion Board (FIPB). The work of granting
Government approvals for Foreign Investment under the extant FDI Policy

has been entrusted to the concerned Administrative Ministries/Departments.

Since the opening of Defence Industry Sector for Private Sector Participation in
2001, the Government has issued 342 Industrial Licenses to 205 Indian Companies. The

Licenses have been issued with the major conditions such as:—

@i  Adequate safety and security procedure would need to be put in place by
the licensee. The companies shall comply with the security guidelines
applicable to them based on the security categorization indicated in the

licence.

@) The defence items produced by such companies will primarily be sold to the
Ministry of Defence. However, they can also be sold to other Government
Entities under the control of Ministry of Home Affairs (MHA), Public Sector
Undertakings, State Governments and other different Licensee Companies

without the approval of Department of Defence Production (DDP).

@ii) The Companies shall furnish Half-Yearly Returns regarding details of items
produced and entities to whom sold in the prescribed proforma to the
Department of Industrial Policy and Promotion (DIPP) and Department of

Defence Production.

Till date, 66 Licensed Companies covering 109 Licenses have reported

commencement of production.

As per the provisions of Security Manual, the companies who have reported
commencement of production are security audited by Intelligence Agencies once in two

years.
Standardizing of cash grants
1018. DR. VIKAS MAHATME: Will the Minister of DEFENCE be pleased to state:

(@) whether Government is aware that varying rewards for identical honours are
creating tension and frustration within the armed forces and need to be examined by

the Ministry in the interest of soldiers;

(b) whether Government has so far consulted State Governments to standardize

cash grants given to gallantry award winners; and



